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Misc. Crl. (bail) Case No. 99/2020

seen the petition filed u/s.439 of cr.p.c. seeking bail for
accused Safiqul Islam who was arrested in connection with Dhekiajuli p.S.

case No. 8412020 (corresponding to GR case No.a62l2020) uls. 3t6l5tt
of IPC r/w Sec.8/12 of the pOCSO Act.

case diary, as cailed for, has been received and perused the
same. Heard ld. counsel for both the sides through video conferencing in
pursuance of Notification dated 15th April, 2020 passed by the Hon,ble

Gauhati High Court.

I have perused the case diary at length. It appears that the

accused was arrested by police and since 2-3-2ozo he has been in judicial

custody. I have also perused the statement of the alleged victim girl

recorded uls.t64 of cr.P.c. Materials available in the case diary show that
investigation has been substantially carried out and all the material

witnesses are by and large examined by the investigating officer. The

alleged victim girl has also been medically examined.

Thus, from the materials available in the case diary and also

in view of the fact of detention of the accused in judicial custody since

2-3-2020,I am of the considered view that further custodial detention of the

accused is not necessary for any purpose of investigation. I am also fully
satisfied that release of the accused at this stage would not adversely affect

the investigating of this case if any to be conducted further.

consequently, the prayer for bail stands allowed. The accused

is allowed to go on bail of Rs.10,000.00 (Rupees ten thousand) only with
one surety of like amount on condition that the accused shall extend all

necessary co-operation if so asked for by the investigating officer.

A copy of this order shall be furnished to all concerned on

being certified by the Bench Clerk of this Court and a copy of this order shall
also be uploaded in the official website of sonitpur Judiciary.

Let the case diary be sent back.

Misc. case stands accordingly disposed of.

(N. Akhtar)*' 
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